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MINISTRY OF RAILWAYS
NOTIFICATION
New Delhi, the 26th December, 20102
] G.5.R. 842(E),—In exercise of the powers conferred by clause (g) of sub-scction (2) of Section 6{}, read with
Scciion 98 and clausce {a) of sub-section (2) of Section 200. of (he Ribways Aci. 1989 (24 of 1989), the Central
Goverunent hereby makes the following rules further to amend the tndiun Raihway s (Open Lines) General Rules, 1976.
nameiy —
b (1) These nifes may be called the Indian Railways {Open Lincs) Generat (Amendiment) Rules, 2002,
{2} They shall come into force on the date of their publication in the Official Gazclic.
2. In the dian Railways (Open Lines) General Rules, 1976,
(1) in rulc 417, in sub-rule (2), in clause (b). the following shall be inscrted. namely .—
~Provided that where in a section, a block proving axte counter or track circuit and cowplete track circuiting
of station yard, excluding non-running lines on either end is provided and where block section clear
indication provided with such eqmpmcm shall cnsurc clearance of block scetion automatically. the
withhiolding may notl be necessary,
(1) in rule 14.05, after Note {2). the followmg shail be insened. namely -—
~(3) Exchange of bell codes under reference Numbers 3 and 4.are not required i a section provided w ith

biock proving axle gower or lrd(.k circuit havmg complclc track cucumub of station yvard excluding non-
mnmm, fines on either end,” s

5

{iti} rule 14, 10, after sub-ride (?j, ihé Toliowi ing shall be msclj“cd ua;ﬁch L .

“t4) lira section with block proving axle counter o track Eircuit and complete lmck circuiting of station
mrd exciuding non-running lines on either end, block scction clear indication prov ided with such
‘cquipinent shall aiso ensure compliance of the provistons of sub-rules (1). (2) and (3) above.” _
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: ‘M. C. SRIVASTAVA_ Member Traffic and Ex-Officio Secy.

Foot Note.—The principal rules were published in the Gazette of India vide notification number G.S.R. $45(E). dated the
21st July. 1981 and subsequently amended vide notifications number —

o

¢y G.S.R, 320, dated the 10th April. 1983, ® G.S.R. 213E). dated the 8th March. 1998,

{_3_} G.S.R.. 352. dated the 30th April, 1983, C () G.S.R.283E). dated the 261l April, 1999

31 G.S.R. 5H4(E). dated the 27th June, 1983, (11) G.S.R. 58i(E). dated the 3rd July. 2000,

4y G.SR. 476(E) dzn-e_d‘lhe 28th June, 1984, ' (12) G.S.R. 708(E). daicd the 6th Scptcmbcr 2()()()

(5) G.SR. 245 dated the 237d de 1992, . (13) GSR. &2E)ldated the fith November, 2000 (Corrigendum)
6y G.5.R. 83, doted the 17 February, 1996, (14) G.S.R. 89ME). daicd the 24th November. 2000 and

) G.S.R. 101, dated the 23rd May, 1998, (15) G.SR. 913(E). doted the 12th December. 2000, .

%) G.S.R. 47. dated the 13th February, 1999,
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